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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

RA 86/99 in OA 431/99

——— ——— e S D A S S S S G S S k) S —

DATE OF ORDER : 7,10,1999

Between -
P.Kotamma
ve Applicant

And

1. The General Manager, SC Rlys,
Rail N{layam, Sec'bad-500 371.

2. The Pivisional Engineer (West),
SC Rlys, Divisional Offices,
Vi jayawada=520 001,

3. The Asst.Engineer, SC Rlys, Guntur.

«s Respondents

Counsel for the Applicant H shri s.Ramakrishna Rao -

Counsel for the Respondents shri Vv,Rajeswara Rao, Addl.CGSC ‘

CORAM:
THE HON'BLE SHRI R.RANGARAJAN ¢  MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR :  MEMBER (J)

{order per Hon'ble shri B,S.,Jal Parameshwar, Member (J) ).
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Heard sri s.Ramakrishna Rao, learned counsel for the
applicant and Sri NR Devaraj, learned Standing Counsel for

the Respondents,

has
2. The applicant in the OﬁAfiled this RA praying to review

the order dated 23.3.1999, By the sald order we declined to
entertain the application filed by the applicant relying on
the Full Bench decision rendered in the case of smt,vVidhata Vs,

Union of India (1998 (38) ATC 568),

3. The applicant has filed this application praying for
review of the sald order on the ground that she was permitted
’1‘6_“"7'4 6—[{._] [y i guceand Sronnn el

to prosecute/the appealAin OA 259/94 by order dated 18.2,1997,
4, At the time of passing order in OA 259/94 the decision of
the full Bench was not available. Now the decision of the Full
Bench is binding on us. Hence we cannot take a contrary view
against the judgement of the Full Bench. Hence we do not find

e
any error on the face of the record warranting review of owr

order,

5. Hence Review Application is dismissed., No costs.

W | (R.RANGARAJ.

Memb ) Member (A)
= pEadS
Dated: _7th_October, 1999,
Dictated 1in OQOpen court. 9:2
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